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The applicants who' are working as oA
Teachsrs had esarlier filed an 0&~24@0/9% for agrart of
aselection  grade with consequential benefits.  That 0A was
allowed arncd respondents  were directed to oonsider  the

it of sele

3
i'I)

apnl icants For oar otinn grade.

z. In the present 08, the applicarts hawve claimed

imterest on acoount of delayed payment at the rate of 16%
per  annum  and  also  Tor Tixing responsikility of  the

concernmd officer for deliberately delaying the case of the

applicants

3. Respondants  hawve  conbested the application.

They hawve stated in their reply as unckr:

T -

"It is correct that the petitionesrs could not

b paid Tthe arrears of pay fixed after the grant of
selection grade  because dus to enhancemnent of  pay, this
dwrwrtm@nL h Lo a special bucost from  the  budgst
Branch of thi 4wpartm~nfff1rm|m, department and as swsh no
celay cavuzsed  In bthe proocess. The olaim of the
petitioners  to pay interest on account of delawed  payment
toe  esach petitionsrs at the rate of 182% is not sl filed.
Reaard Flan for rebate undee Income-tax s an
BRI RS theilr oen suriniss .
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& Since no ane has turned up to contest the 04,
e have  proceeckd bo cdecide the oase on the hasiz of

pleadinogs available on record.
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5. Sfrer going throuoh the rexoords, we find that
applicants had been aranted sslection agrads in pursuanos of
rhe directions given by the Tribunal S QAL 24/ - Shrd

B3P Dixit and Others Vs Chief Secretary, Delhi and

Dthers, though with some celay . It is an acmitted oase of

the respondents that thers was delay in payment of arr2ars

to  the applicarts because they had to seek special  budget
for payment of the same from Finance Department and it took

scamz time o complete this process.

12 CAfter aoing  throuah rthe pleadings, & we Frea

that applicents are entitled for paymert of inbsrest on e

delaved payvment of arrears cince applicants wers  not ar

Fault. Firet of all, responderts dich not grant  selection
grade. o applicants and they were compelled o file  OAL
Thereatter also, the respondents ook Lot of time to  make
aymEnt For their il rEssnns da such, the
applicants are erititled to reasonslsle interest.
Fdingly, we direct the respondents to pay interest o

the applicants at the rate of 12% per annum from the date

sach ons of  them. These
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directions  should  tee implemnented within a pericd of 2

merrbhs From the date of receipt of a ooy of this or cler .

7. DUAL is digponsed  of with he Ae

( S.A.T. Rizwi )
Memtrer (&)




